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OA 289/94
Soloman Smith, WMT, Jaipur Division,
Versus

1. Onion of Indila

Railway, Churchgate, Mumbai.

2. Divizional FPly Manager,
2

. Sr.Divisional Mechanical Engyineer

CORAM:
HON'ELE MP.Z.Il.AGAFWAL,
HOII'BLE ME.GOFAL

SINGH,

FATIVE TRIBUONA, JAIPUR BENCH,

Lhrough  Genesral

JAIPUR.

of Decision: // / )'C"’C”/

Jaipur.

Wesitern Faillway, Jaipur.

... Respondents

JUDICIAL MEMBREPR
ADMIIIISTEATIVE MEMBEFR

For the Applicant eee Mr.J.U.lzaushik

For the FResgpondsntzs ... Mr.Manish

O RDER

Ehandari

FEF HON'BLE ME.GOFAL SINGH, ADMINIZSTRATIVE MEHBER

In this application w/s 19 of
(o

t, 1235, applicant

che 2Administrative

Soloman

praysd for a direction o the respondsnis o pay the
galary o the applicaLt for ths pericd

consequential benefits.

appointed on tha pogi of Paintsr and was promo

Weighing Machinz Tegter

On 24.4.92 the spplicant was ordesre

and postad to the pogi of Mﬂlwright

grouand that  the

Machine Tezter Grade-I was abolizshed. Thi Tirans

waz challenged by ths applicant £ir

subzequently in OA 205 °93. OA 2057923 was di

Ly this Trikunal vide ord

following ohservations: -

d o bhe brans

Pikt Gradsz-I at
posi of Weslighilng
3 =

2t in OA 192792 and
i




M

the post of Mill Weight Fitter Grade-I. MNeceszary action to
provide training may ke initiated within a pericd of one
month from the date of receipi this order.”

Contzntion of the applicant i OA 205,92 waz +that hs was
.3eing Jﬁ*“tcd L oz pozt for which he had no training and
accordingly the respondentz  wers  directad  to extend
neczEzary htechnical training to the applicant £o0r manning
that pest. It iz the contention of the applicant that he
had approachsd the dspartment with the order dated 5.1.94,
maszad in OA 205792, and the respondents in term dirscied
the applicant to report Lo Mill Wright Chargeman, Looo Shed,
neceEfary  Lraining vide letier dated 10.2.94
(Arm.2’2). The applizrant contends that this letter was not
endorzed to the Mill Wright Chargsman, Looco Shed, Jaigusr,
and therefore he wasnohb taken on Jduty f£for training by €l
ht Chargeman, Loco Shed, Jaipur, when the applicant
reported for duty o him. The 1kLllunU1 3lleges €
then hEIuLE written variouz lettasrs to the anchoritiez to
iz training and pay the wages. Sseing 1o

rezponss from the respondenits, the applicant £iled thi
en 1.7.94. Applicant, in this OA, had prayed for & intsrim
fion to the rezpondents o arvangs £or training o the

applicant on  the post of Mill Wright Fitter Grade-I .
res 1

imparting training o the applicant on the 2aid pozt from

i ribunal &al=so
t=d the applicant to report for traianing to the Loco
2. Thereafter, ihe

Foreman, jaipur, within ithrese da
applicant had joinsd the respondent department for training.
The applicani has ithus remained away from the 5o0b from

24.4.952 £ill May, 1995 and haz prayed for zalary for the

-

3. In the counter it haz been ztated by the rezpondznts
that the applicant never intended to join at Pandilul
n after thz direction of this Tribunal Jdated 5.1.94 in OA

The applicant wag Airected vide Ann. A’ to report

to 11 Wright Chargeman, Loco Shed, Jaipur, f£or training.
r,

iy

Hows7e he did noit report for training. It iz also wrong
cn the part of the applicant Lo conté&£>that the letter
dated 10.2.92, at Ann.A’2, was never endorsed o Mill Wright
Jaipnr, =nd therefors the applicant

there. Ths rezpondents have alzo
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denied receipt of
writtzsn ky the

Ly the respondentz that ithse

iz not entitled kLo any  pay  and

4., We have

perused the re

1l&
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o

It
the applicant
transfer crder
unal

quently,

o thz applicant, he did not raport Lo the auth

posting
had remained

Airested o

22.5.95.  In &

view that the

allowances for

"deserves to be

( GOPAL bINb;)

MEMBER (A)

ingtead of

hoorit pericd of order of the Tribunal hs

report

various letterzs 3allegyed o have heen

tll

12, thereiore, heen contendad

applicant. It h
applicant had

[Ty

for the period in question and, therefors, he

allowanzza f£or the said

heard the lzarned counsel for the partiss and

rdz of ths caste carefully.

¥
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cen from records that it was the endeavyonr o

(n
cr

t avold posting to Bandilui. On hiz fir

lie coﬁnside'ed it appropriate Lo approach the

(it
L]

complying  with the tranafer order.
i

when the Tribunal dirscited imparting training

N which

(“:

craining Lo

ok
(wis
ki;

'llulnt

v}

czchnisal th
agyailn
Tribunzal for zome relisf. The applicant has
ny Jdocumeni wherein he was refused to join the
that

Z4.4,52 ill

the zapplicant

[

Lo him. We are CSonvinoed

alksent from Jduty from he was

L_J
)

dated

oy

for duby vide onr interim order

he civoumstanees of this ocase, we are of the

n

applicant is not entitled to any pay and

the intervening period on the principls of no
The 0NA ig, therefore, devold of any merit and

Aiszmniszed.
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iz acecordingly dismizzed with no ordsr

AFWAL)
MEMBER (J)




